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IN THE CENTRAL 2DMINISTRATIVE TRIBUNAL : HYDERABAD BENCII

AT HYDERABAD

lovaNo.83b/91 o Date of order: 15,12,1992
BETWEEN :
Smt JM.Meenakshi J ' o | . «. Bpplicant,

AND |

1, The 5r, Superintendent of
Post Offices, Chittoor
Division, Mittoor,
Chittoor.

2. The chief Post Master General,
andnra Pradesh, Hyderabad.

3. Government of Indiaj} rep. by
its Secretary, Dept, of Posts,

Dak Bhaven, New Delhi. ;] . .. Respondents,
Counsel for the Applicént .o EF.G.GOpala Kao
Counsel for the Respondents .. Wr, N,V.Raghava Recddy
CORAM 2

HON'BLE SHKI T.CHANDBASEKHMAA REDDY, MEMBEK (JUT L, )
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Order of the Single Member Bench delivered by

Hdn'ble shri T.Chendrasekhara Reddy, Member (Judl.).

This is an application filed under Section 19-of
the Administrative Tribunals Act to direct the respondents to
appoint the applicant in any suitable post in Class IV service

A
in Postal Department of Government of India on compassionate
4]
grounds with all consegquential benefits and to pass such
other order or orders as may Qeem fit and proper in the

circumstances of the case,

The facts giving rise to this 0A in brief are

as follows :~

2, The applicant’s husband is one M.Krishna Murthy,
He had jputih 27% years of service in the Postal Department,
Chittoor Divisian; nhile working as Jamedar Group-D official
of Chittoor Head quarters the said Krishna Murthy died on
26,2,1990, Bfter the death of the said Krishna Murthy, the
applicant was paid a sum of Rs,90,087/- towards terminal benefits
The applicant is also bging paid a regular family pension p=
of B,676/- per month including the relief on pension.: The
ko Lha At Jumdanl s T
applicant had putin a representationf?n 16,4,199C to provide
her an appoiﬁtmént on compassionate grounds., The respondents
have rejected her representation an& had refuséd to appoint
the applicant in any suitable pOSt on compassionate grounds.

Hence, the present 0O,A. is filed by the applicant for the

relief as already indicated above,

3. " Counter is filed by the respondents opposing

this O.4&.

4, | This O,A was iisted for heering on 14,12.1992.

On 14.12,1992 none were present on behalf of the ®plicant,
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Fhere was no pepresentation on‘bEhalf'Of the applicant,
Mr.N.V.Raghava Reddy,_Standing Counsel for the - respondents was
present and greéorted teady, So, the 0.A. Qas ordered. for
dismissal for todayl(i5.12;1992). Today also the‘position is
the same as on 14.12.1992. There was no representation on
.behalf of the @ plicant. So as the applicant was not evincing
any interest in this 0,A., we thought it fit to heer tﬁe
Standing Counsel fbr the respondents and accordingly
Mr,N,V.kaghava keddy, is heard, We have also peruséd the
material in this 0.8, We proceed to dispose of this O.,A. with

the material available before this Tribual,

5. The fact that the applicant is the wife of Krishna
Murthy who was working as Jamedar in the Chittoor head quarters
in the office of the Supefintendent‘of.?bst Officés in the
year 1990 is not in dispute in this C.A, :It is aléo not
in dgspute in this O.A, that the applicant's husband die@én
| 26,2,1990 wﬁile in service after he had put in 27% years 6f
service, It is alsc an admitted fact that the applicant is
not blessed with any children throuéh the said Krishna Murthy.
5o, the applicaﬂf appearé'to.be‘the sole dependant on the.said
Krishna Murthy. After the death of the said Krishna Murthy,
the fact that the respondents had paid the applicant a sum of .
&s, 9C, 087/~ towards terminal benefits is also not in diSpute' |
in this 0.4, BesideS ;;%fithe fact that the epplicant is
receiving monthly pension of gs.676/- including the relief on
penéion is not in dispute in this O.A., In view of the fact
that the applicant had been paid mor%than 9G,C00 as termina
benefits and as she is receiving fs.676/- towsrds monthly
pension, it cannot be said that the applicant is in distress
or indigent circumstances warrahﬁing an appointment on'l

RS 2 8 7
‘compassionate grouncs, \aire the monthly pension of #.6786/-
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1. The &r,superintendent of Post Cffices,
C hittoor Division, Mittoor, Chittoor Dist,

2. The Chief Post Master General,
Andhra Pradesh, Hyderabad.

3. The Secretary, Govt,of India,
Dept.of Posts, Dak Sadan, New Delhi,

4, One copy to Mr.G.Gopala Rao, Advocate ,16-10-27/105/8
Minicipal Colony,Malakpet, Hyd,

5. One copy to Mr.N.V.Raghava Reddy, Addl.CGSC.CAT.Hyd.

6. One spare copy.
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she is reéeivﬁh&.an@ the terminai benefits of #s,9C,087/= which
.éhe had received’gfter the déath‘of hgf husband, it is quite
posiible for the applicént to ﬁave‘a desdent living; S50, in
view of the fecte and circumstances of the case,-we are of

the opinion that thié is not a fit matter to provide an

~appointment to the applicant on compassionate gm unds,

6;7 | No.déubt, in the 0.A. it is pleaded that the sum

of m.90;087/- whicﬁg?s received as terminal benefits had been
spent towards discharge of the debts incurred towards the |
medical expenses of the said Krishna Murthy. There is no
material before the.Tribunal that the Krishna Murtny was
suffering from any dise@se and as such it became necCessary to
spend any amount towards the medical expenses on Krishna Murthje
Defails with regard to the debts tﬁat had been incurred are
not atall pléaded in thé_O.A. ané no material is placed before
the T;ibunal to show thatudebts were incurfed for the medical
expenées of the said Krishna Murthy, In view of this bosition
no credence can be'giveh to the plea that the major portionQy
of the amount of Rs,9C, (087 had gone towards the discharge of -

the debts of the said Krishna Murthy, As already pointed out

this is not & fit csse to provide an appointment to the

. applicant on Compassionate grounds, We see no merits in

this 0,A. and this O,A. is dismissed, leaving the parties to

bear their own costs.

T - ( ‘21(_;«‘1@’1& ch )“\'B‘Pq.ﬂ——"f
(T, CHANDRASEKHARA KEDDY)

MembeY (Judl., ) | T
Dated : 15th December, 1992 - o
(Dictated in Open Cou;t)
ult .{ ;

sd

qu‘@' PRy ey



N

TYPED BY COMPARED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CHECKED BY  APPROVED BY
» HYDERABAD BENCH

HYDERABAD
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THE HON'BLE MR, v.C.

| THE "HON'BLE MR.R.BALASUBRAMANIAN:M(A)
_ a THE HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J)
- ' - . aND o
| THE HON'BLE MR.C.J. ROY : MEMBER(JULL)

Dated:\S -\ = 1992 - o
: A

QERBR7UUDGMENT 5

R.A./ CuA./MJA.No,
in

é.Afﬁo; . Zs'go\e\)

T.A.No. (W.P. No. )

Admjtted and Interim pirections issued

Dismisked
ﬁismis ed as with drawn
Dismisded for default
M.k, Ordered/Re jected
' No order as to costs,
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